
  

  

3a daase www.govtpressmp.nic.in a 

ff Ser cits fear oT Wed Fz.   
  

  

  
  

wae 93 ] ata, Aneanr, fetie 22 weet 2022—-HI 3, WH 1943 

alfa ae fast 

sirna, fea 22 wrath 2022 

Fi. UH UT 3-03-2022-1-As (16). Fa :, WHS HR AE HTH TH F fee Here ae Fray, 2006 F fread 

aire usa A yd warm & fea deere fear sg; 

aqawa, Teaweet dz afaPraR, 2002 (H. 20 FA 2002) Ht aT 71 Ht ToT (1) & WEF BRT Wea Wea a 

yar YF cra Ee, Ua ER, Weg, Heavem de fay, 2006 4 frafafiaa sik detest Badtz, staid, :-— 

Seat 

ve fran A 

1. fra 23 8, safes (1) 4, we (a) 4, fees sige A ol fare & eI |, ster wales fear sy, 

aera frefafiad was sitet sre, sata :— 

‘Chg ae sit fe tareipa Sarat err fore alte weet fara uH Beg Tua a aaftrH e, 44 2020-2021 

wi wprtfira feraot 23 weet, 2022 cH veda Bt oT ari”. 

2. fram sa & sufas (1) F, vie 4, ee (ane) & sea Pefefad as sist we, sai — 

“ (axe) a¥ 2020-21 8 delta Hatter fears fave facia Yow Bh fart 31 aT, 2022 mah weg Ht ST AHL" 

FENN a UA HAT A TM BeMIGaK, 
am. th. sitareta, svataa. 
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186 qeages tsa, feat 22 tara 2022 
  
  

aoe, feats 22 tka} 2022 

HH. WH U 3-03-2022-1-Gia.— a Waar He anpese 348 HH GIS (3) H qa, ga area HI Yara 

#. Wh U 3-03-2021-1-4ia (16), fee 22 wratt 2022 wT aiff sree TTT & wife a Uaagre wafer fea 

SIM @. 

Hegre & We AT S cet Sea, 
am. ti. sitanca, svaraa. 

Bhopal, the 22" February 2022 

No. F A 3-03-2022-1-V-(16).—Wuereas, the State Government considers it necessary that the following 

amendments in the Madhya Pradesh Vat Rules, 2006 shall be made at once without previous publication in Madhya 

Pradesh Gazette; 

Now, THEREFORE, in exercise of the powers conferred by the proviso to sub-section (1) of Section 71 of the 

Madhya Pradesh Vat Act, 2002 (No. 20 of 2002), the State Government, hereby, makes the following further amendments 

in the Madhya Pradesh Vat Rules, 2006, namely :— 

AMENDMENTS 

In the said rules,— 

(1) in rule 23, in sub-rule (1), in clause (ii), in the existing proviso, for the full stop, the colon shall 

be substituted and thereafter the following proviso shall be added, namely :— 

"Provided further that the revised return pertaining to the year 2020-2021 can be furnished upto 

28th February, 2022 by a dealer having annual turnover exceeding rupees one crore.". 

(2) In rule 54, in sub-rule (1), in the proviso, after clause (XII), the following clause shall be added, 

naemly :— 

“(XID the audit report pertaining to the year 2020-2021 can be furnished upto 3lst January, 2022 

without late fee.". 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

frase, weet ORO cen daa Urn, Tee ge eats Hats BMT, ATA A alge cer werfe—2022.


